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THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA):. (a) 11
licences were issued under the In-
dustries (Development & Regulation)
Act, 1951 during the last three years
1974-1976, for establishing new in-
dustrial undertakings in Assam.
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(b) and (c). A statement is attach-
ed.

(d) One of the licences has since
been cancelled. The remaining licen-
ces are at various stages of imple-
mentation.

Statement
S.No Name and address of the Licensee Licensed product Locai n
T M)/s. Assam Industrial Development Cor- Card Board Guahati
poration Ltd. Gauhati.
2 Do. Portland Cement Gas mpani
3 Do. Sugar B -rbori
(Distt. Kamrup)
4 Do. Sugar Goipani )
(Distt. Dibrugarh)
S Do. Sugar Ksmpur
Distt. Novwgog
6 M/s Asam Asbastos Lid. Jorhat. Asbestos cement Guhati
Sheets and
Pipes
7 M’s. North Eastern Tobacco Co. Ltd. Cigare-tes Silpukt uri

Gauhati

8 Shri S. N. Gozaka (Assam Fruit Juice Tomato

Products), Delhi

9 M. Taia Oil M lls Co. Liud., Bombay
10 M/’:. Assam Agro- Industries Development Canned  Fruit &

Corporation Ltd., Gauhati.

Synthetic Detergents

(Dist. Gavhati)

& Pine

Kamiup
Apple Juice.

(Since cancelled)
Geauhat

Goa p:ra
Vegetable Products

11 Ms. Assam Industrial Develcpment Cor- Sacking and Hessicn  Darrrpge.

poration Ltd. Gauhati.
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Complaints of Misbehaviour with
Women Conductors

2126. SHRI BHAGAT RAM: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state
what are the finding of enquiry re-
garding the complaints of ‘women
conductors about the behaviour of
some senior traffic officials in Delhi
Transport Corporation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): No complaints
have been received and there has
been no enquiry.

Labour Trustees of the Port Trust

2127. DR. SARADISH ROY: Will

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Labour Trustees of the
Port Trust are now nominated by
Government of India;

(b) whether there is a demand from
workers that such Trustees should be
elected by the workers of the port;

(c) whether Government have con-
sidered this proposal; and

(d) if so, the result thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The appoint-
ment of Labour Trustees is made by
the Government under the proviso
under section 3(1)(c)(i) of the Major
Port Trusts Aect, 1963.

(b) A recent resolution passed by

" Cochin Port Employees Organisation

suggesting that the Labour Trustees
in the Port Trust should be selected

by election through secret ballot, has
been received. ’

(c) and (d). The Act requires that
the Trade Unions should be consult-
ed. Accordingly nominations are be-
ing made on the basis of verified
membership of the Unions and from

amongst the panels _suggesteq by
Unions. - ' )





